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sent a statement showing Demand 
for Excess Grant in respect of the 
Budget (General), for 1973-74. 

12.20 hrs. 
STATEMENT RE. ACQUISITION OF 
REMAINING SHARES OF ESSO IN 
HINDUSTAN PETROLEUM COR-

PORATION, LTD. 
THE MINISTER OF PETROLEUM 

(SHRI K. D. MALAVIYA): As the 
Hon'ble Members are aware, Govern-
ment are considering restructuring of 
the oil industry with a view to mak-
ing optimum utilisation of the exist-
ing assets and facilities and improve-
ing the standard of service to the 
public. In order to achieve this goal, 
we haVe been actively engaged in 
completing negotiations for the ac-
quisition of foreign oil companies. The 
House is aware that negotiations are 
in ,progress with Caltex and Assam 
Oil Company for taking over their 
assets in India. Meanwhile, Govern-
ment had approached Exxon for ac-
quisition of their 26 per cent holding 
in Hindustan Petroleum Corporation 
Limited. In accordance with the 
Agreement signed in March, 1974 
those shares would have been trans-
ferred to Government only in 1981. 
Rowever, negotiations with Exxon 
have recently been completed -and an 
understanding has been reached that 
these shares will be transferred to 
Government on the 1st October, 1976 
on payment of an amount of $ 3,096,600 
net of t-axes. The formal Agreement 
in this regard will be signed in sept-
ember, 1976. This will not in any 
way disturb the existing arrange-
ments for payment of principal and 
interest amounts relating to acquisi-
tion of 74· per cent share of Exxon 
in 1974. Exxon will continue to sup-
ply crude oil till 1980-81, as agreed 
earlier. I would like to take this 
opportunity for placing on record 
Goverrnrnent's appreciaton of the cO-
operati\'e 'spirit lfuawn by £xxon 
dUrinlt lhese negotiations. 

12.22 hrs. 

Proclamation re Tamil 
Nadu (St. Res.) 

STATEMENT RE. KORBA FERTI 
LISER PROJECT 

THE MINISTER OF CHEMICALS 
AND FERTILISERS (SHRI P. C. 
SETHI): Members of Parliament have 
been expressing from time to time 
their concern over the fate of the 
Korba Fertiliser project and several 
questions have been put in both 
Houses of Parliament on the subject. 
I am, therefore, making this state-
ment to clarify the position. 

The Korba Fertilizer project has 
not been abandoned. The project has 
only been slowed dOwn and the ex-
penditure thereon staggered due to 
resources constraint. The project was 
taken up for implementation in 1974 
and an amount of Rs. 11.87 crores 
has already been spent upto March, 
1976. I wish to assure this House 
that work On the project will be 

_ resumed with vigour shortly. 

12.24 hrs. 

STATUTORY RESOLUTION RE: 
CONTINUANCE IN FORCE OF 
PROCLAMATION IN RESPECT OF 
TAMIL NADU-Contd. 

MR. SPEAKER: The House will now 
take up furtber discussion of the 
following Resolution moved by Shr! 
K. Brabmanada Ready on the 20th 
August, 1976, namely: 

"That this Hcuse approves the con-
tinuance in force of tbe Proclama-
tion dated the 31st January, 1976, in 
respect of Tamil Nadu. issued under 
article 356 of the Constitution by the 
PreSident, for a furtber period of six 
months witb effect from the 10th 
September, 1976." 

Three hours were allotted and only five 
minutes were taken. So, we have 2 
hours and 55 minutes. Shri Dinen 
Bhattacbaryya. 
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(Serampore): Sir, I rise to oppose the 
motion moved by Shri Brahmananda 
Reddy to extend the President's rule 
in Tamil Nadu. At the time when the 
DMK government was removed ille. 
gaily and most undemocratically, we 
emphatically opposed the move and We 
clearly stated our views that instead of 
adopting such undemocratic measures, 
the government could have arranged 
and election which was due shortly. 
That would have been t!:le best way of 
judging the opinion of the Tamil Nadu 
people as to which form of government 
they want. While I say this, I am not 
taking any brief for the DMK Govern-
ment, we have OUr differences with 
that party also. The arguments that 
were advanced for the undemocratic 
step then taken were mere eyewash 
and there was no necessity for that 
step. Elections could have been 
held so that the people could 
say whether they were disgusted 
with the DMK because in that casel 
they w')uld have refused to vote 
for the DMK government and the 
I would not have had any objection 
for that at all. But what is this 
policy? Is it n,,: a policy to per-
petuate the undermocratic, most 
iIlagal and authoritarian dule not only 
at the centre bult throughout the 
country including Tamil Nadu? Here 
is a blatant example as to bow to they 
behave with the people of State where 
they cannot form a government of 
their Own choice. The difference 
between Gujarat and Tamil Nadu is 
whereas in Gujarat they thought they 
may get some defectors to be included 
in the party, thereby enabling the Con_ 
gress Party to form a government. In 
Tamil Nadu, the yknew that the DMK 
had such a big majority that it was not 

possible for them to form a government 
by defactin ga few MLAs. Our party 
have emphatically protested against 
this sort of attitude action by the Con-
gress Party. 

No special reasons have been given 
by the minister today why President'. 
rule should be extended in Tamil Nadu. 
Sir, mine is the lone voice against thiS 
resolution and he is not listening. 

N adu. (St. Res.l 
MR. sPEAKER: He wants that you 

should listen to him. 

THE MINISTER OF HOME AFF-
AIRS (SHRI K. BRAHMANANDA 
REDDY): I have been llsteniIlg, Sir. 
He said, tlus is an undemocratic act. 

SHRI DINEN BHATTACHARYYA: 
This is just like his brief statement. 
He wanted to convince the House by a 
short statement. I have gone tbrougb 
this pamphlet circulated by him and I 
do no t find any special reasons to be 
convinced that it is necessary to con. 
tinue the President's rule there. What 
have you achieved within these six 
months? There is an accusation that 
DMK ministers were corrupt. I do not 
know about that there is no proof that 
they were corrupt as alleged. On what 
basis do yoU say that yOu are cleaning 
the administrative apparatus? You say, 
you are taking measures to stop cor-
ruptiOn in the administration. But I 
have some personal knowledge and I 
know that corruption has increased in 
all the departments, including the 
police. I do not want to mention any 
name or incident here? if necessary, 
I will bring them to the notice of the 
minister. The other reasons yoU have 
elaborated here are drought conditions, 
etc. But these are common to all the 
States. What is the special reason for 
continuing the President's rule there? 
Nothing has been substantiated in your 
statement. My humble request to the 
minister and to the government is to 
reconsider the matter and see whether 
they can go back and take the direct 
opinion of the people of Tamil Nadu 
through election. If the people think 
that Congress Is the best party to rule 
over Tamil Nadu, they will give their 
verdict. 

I know the apprehension lurking in 
your mind, yoU know that people will 
reject you. The people may not vote 
for the DMK but they will not vote 
for the Congress either. What have 
you done for the people after removing 
the popularly elected GQvernment? 
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You have appointed two Advisers to 
the Governor. But they are bureau-
<:rats li.1te the old ICS officers, who 
have' no living connection with the 
people. How can they do anything 
for the good of the people when they 
have no direct and living connection 
with the people? 

In the report you have mentioned 
about the formation of certain com-
mittees in all the districts. What is 
their activity? How can the top man 
decide about a thing about which he 
bas no personal knowledge? He has to 
be guided by the official of his depart-
ment or the persons whom he has 
nominated or appointed to these com-
mittees in the districts and the talukas 
as per his whim. 

That is why I say that this measure 
cannot be supported by anybody. I 
would say that the Central Government 
should abandon this method of bring-
ing the whole of the country under one 
central authoritarian rule. You have 
to lPve up that policy and adopt demo-
cratic methods both in the Centre and 
in the States. Instead of centraliSing 
all the powers, you have to give more 
powers to the States. 

Whatever yOIl may say in your re-
port, there has been no improvement in 
the situation after the removal of the 
DMK Ministry. In fact, the situation 
has deteriorated. In the report there 
is reference to the drougat conditions. 
40 per cent of the food production has 
been affected so far. According to the 
statement of the Government on the 
fioor of the House, because of the 
failure of the monsoon, the reservoirs 
have no water for the cultivation of 
crops and, therefore, the crops have 
failed. As a result of it, the prices 
have gone up in most cases. In reply 
to the Calling Attention Notice of my 
CPI friends, the Government have ad-
mitted that the prices have gone up. 
In whatever way yOU may try to justi-
fy it, in reality the prices have gone up. 

In the ten districts which are 
drought-affected, immediate steps must 

Nadu (St. Res.) 
be taken to provide at least drinking 
water. As rightly stated by one hOn. 
Member during the Calling Attention 
Notice on that day, you may bore or 
sink a tube-well but what is the 
guarantee that there will be water in 
that well? 

Where is the maintenance apparatus~ 
On waom are you depending for the 
proper maintenance of these tubewells 
for drinking water? It is most unsatis-
factory. The attitude of the persons 
who have been entrusted with this task 
is callous and have the least sympa-
thy for the people. The same agricul-
turists who are selling t'leir crop at a 
lower price to the middle men, have to 
pay a higher price when they have to 
purchase the same product. This is 
the situation. It is a fact that evlc-
tions from land of t':te small tenants 
are going on as before, and it has not 
in any way been checked. I can give 
-~e al:{l ;ue a~8l:{"""ON 's8Jdwex8 no.' 
cultural labourers getting the minimum 
wages that have been fixed for them. 
Wherever there is an organised move-
ment of the agricultural labourers, 
there they are getting something near 
the minimum wages fixed, but in most 
other cases tht:y are not getting. 

He has stated that the labour situa-
tion and industrial relati.:ms have im-
proved much, but I am not of the same 
opinion. I would say that hy the appli-
cation of coercive measures, the wor· 
kers have been forced not to raise, any 
protest and or any dispute. That the 
Government· cannot deny. I will give 
only one example. 

What about the sugar industry which 
has been closed for a long time, and 
for whose fault? The cane growers 
were not gt:1ting a remunerative price 
for their cani!, and that is why 
they did not grow cane, and that 
is why the mills could not 
work. I know that previously there 
was a difference of Rs. 20 to 25 between 
the sugar that was manufactured in 
U.P. or Northern India and that in 
Tamil Nadu, but now the .diffenmce 
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.anci gap is more. So, both the cane 
growers and t~e sugar mill workers are 
.suffering. So, I do not know 
how Mr. Brahmananda Reddy 
.can say that the situation is 
better. Thousands of workers 
·are retrenched, they are without work, 
and no arrangements have been made 
by the Government in the matter. 
Fifty per cent of the tanneries are not 
working, and the wages that the 
workers are getting there, I do not 
know whetber Mr. Brahmananda Reddy 
·knows it, are far below even the mini-
mum wages fixed for the agricultural 
labourers. Thousands and tbousands 
of handloom weavers are out of em-
ployment. It has been stated here that 
much has been done for them, but my 
question is actually what the Govern-
ment has done for the real weavers. 
Twenty per cent of the total weavers 
are still under the master weaver who 
is exploiting the weavers in every 
possible way. He is getting loans from 
t~e banks, getting yam at cheaper 
rates, and he is controlling the market. 
He is giving paltry sums to the 
weavers far below sUbsistenance level. 
I know, large sections of Tamil Nadu 
handloom weavers are in no way· better 
than the bonded labour. I do not 
know what will be the reply of the 
Government in this regard. There i5 
no Factories Act there is no lobour 
law, there is no' ESI, nothing of the 
sort, in the case of handloom weavers. 
This is the situation in the case of 
handloom weavers. 

More than 75 engineering industries 
in and around Coimbatore have 
resorttd to lay-offs, retrenchments and 
closures. Even after the amendment 
·of the Inustrial Disputes Act, pro-
bibiting lay-offs, ~trenchments and 
·closures with out prior S'8nction from 
the Government, these are taking' 

place. Some industries having more 
than 300 workers are also declaring 
lay-offs. The small engineering units 
employing less than 300 employees 
and abOVe 50 employees are re-
sorting to lay-offs and sometimes 
lockouts and closures. They are taking 
all the advantage from the Government 
in the nllll)e of rehabilitating their in-

dustries. But in the case of workers, 
the employees, t~e Government is cal-
lous and nothing is being done in their 
case . 

I know, the Ramji Mills at Trichy 
and the Jawahar Rajendra Mills at 
Salem have declared a large-scale lay-
off. About 20,000. workers in the cate-
gories of temporary and casual labour 
are not given employment foi the last 
18 months. The Kurumuthu Group of 
Mills in Madurai do not pay regular 
monthly wages in time. In the name 
?f production and efficiency, even dur-
Ing lunch hours, the workers are re-
quired to do work without any over-
time. The workers in the age group 
of 50 and above are being asked to un-
dergo efficiency tests and after 25 
years of service, they are found to go 
on voluntary retirement. This is the 
labour situation in Tamil Nadu. 

Regarding the Tamil Nadu Electricity 
Board workers, I am amazed to find 
t3at the Finance Minister, Mr. C. Sub-
ramaniam, has said that there are 
24,000 work!!rs in the Tamil Nadu Elec-
tricity Board who are surplus whereas 
the Home Minister has given a state-
ment that there are 35,000 employees 
who are surplus. But from the actual 
official report, on physical verification, 
it has been found that there are only 
3.000 workers who may be surplus and 
who can be absorbed in the State Elec-
tricity Board under new projects that 
are coming uP. They can eaSily be 
absorbed. The Tamil Nadu Electricity 
Board claims that in the other State 
Electricity Boards. the employees are 
not in such large number as in the 
Tamil Nadu Electricity Board. It may 
be true. But what is the fault of the 
workers? It is not their fault. I ;"ant 
to know whether any actual asSessment 
has been made. Why is there a 
difference in the statement of the two 
Ministers, the Finance Minister and the 
Home Minister? The official figure 
gives us an entirely different picture. 

I would say that this matter must be 
looked into by the Government special-
ly in respect of the State Electricity 
Board workers. I wOuld say 8110 abo~ 
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the sugar mill workers, the handloom 
weavers and the tannery workers. 
These are the blatant examples where 
you wfil find that these workers have 
been repressed and, even after amend-
ing the lndustrial Disputes Act, no 
change has been brought about. The 
lay-offs, the retrenchments and the 
closures are going on. There is no 
check. 

Our representative In the Tamil 
Nadu Consultative Committee has 
pointed out, some time back, certain 
things about the law and order situa-
tion. Much has been said here by the 
Home Minister but here are the some 
facts which 1 want to cite. 1 may also 
state here with full responsibility that 
the law and order situation is not 
better at all. The perSOn arrest-
ed are taken inside the lock-up 
of the police station and beaten. 
Why? The person does not know 
why he has been arrested he is 
taken inside the police siation and 
beaten severtly. This is a regular 
feature. The treatment that is meted 
out in the jail to the persons who are 
arrested under MISA or under DIR 
because they are connected with some 
political party are deplorable. The 
treatment which should be given to 
political prisoners is not given to them. 
Even in British days, in the jail, the 
political prisoners were getting a fair 
treatment. That is not there now. 

Also, I do not understand what is 
this system. Some of -our friends, some 
of our party leaders who are also 
MLAs, were taken from Tripura to 
Tamil Nadu. Why?, For what reason? 
Why should there be this system? Why 
does Mr. Brahmananda Reddy not corne 
forward and say what is the reason 
for this sort of transfer? Their rela-
tives cannot go and meet them nor can 
they write letters very often,' because, 
the letter will go to Tripura for censor 
from there it will come again to th~ 
Madras jail and then it will be sent. 
You can Imagine how long it will 
take for a letter to reach Its destina-
tion. This is the condition there. 

will mention certain things. On 
5-7-1976, two active workers of CITU, 
by name Sundararajan and Bapu, 
were taken under police custody by 
the Avadi Tank Factory Police Sta-
tion, and they were kept in the A vadi 
POlice Station for ten days and were 
tortured by the CIn inspectors, w1th 
the help of a Head Constable by name 
Verghese. The allegation was that 
they distributed leaflets containing a 
demand for the release of the Tank 
Factory workers arrested under the 
MISA. Is it a fault? Is it a crime? 1 
ask this of the House and of the Min-
ister. If I ask that the MISA detenus. 
should be released, is it a crime on 
my part? Persons have been arrested 
under the MISA and they have not 
been furnished with reasons for which 
they have been detained; they have 
no opportunity to go to the court and 
challenge the detention order. In such 
a situation, I cannot even say that 
such and such persons have been ar-' 
rested and raise a demand for their 
release! I do so, it is a crime on my 
part! I will humbly ask the Home 
Minister: is it proper, is this the treat-
ment that should be meted out to the' 
political and trade union workers? 

"The victims were forced to .it 
down ..... " 

Further it is stated that they were 
beaten with lathis all over th~ bodies 
while I wo policemen were slanding on 
their knees and giving severe l'lows on 
their backs. 

"They were forced to keep their 
hands on the table and beaten by 
lathis. This torture was ~arried out 
daily for half an hour till they 
swooned. Two pairs of chap-
pals, one spectacle worth 
Rs. 80, cash of Rs. 60 and 
pens were taken by the Policemen 
inside the Thana lock-up and in spite 
of their protest and request. these 
articles have not yet been returned.'" 

This is the rondition so far as the law' 
and order situation is concerned.. 
Other things I can narrate. 
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Even about what is professed here 
that special care will be taken cf the 
weaker sections-may I know how 
many Scheduled Castes people have 
been provided with land? An assur-
ance was given here that they will get 
land for building their huts. How 
many have been given? Is it not a 
fact that the vested interests in the 
villages are carrying on repreSfive 
measures against the ,3che1ciled 
Castes people and when complaints are 
lodged with the POlice, it is always 
found that the man who goes with the 
complaint is either kept in the ;'olice 
Iock.up or is being harassed in other 
ways? 

So I will say that I cannot and I do 
not find any change. Only by creating 
some fear psychosis, only by creating 
terror in the minds of the people, you 
may. from housetops. say that much 
improvement has been done, but it is 
not so. Mr. Gopa!, I will request you 
to consider it from the democratic 
paint of view and consider whether 
this is the proper way or it is proper 
that they follow the democratic pro-
cess of choosing their own goveroment. 
People have been deprived cf this 
right. Not only Tamil Nadu, I will say 
the whale of India has been (lenied of 
this benefit. They could have chosen. 
they could have rejected us or the 
other people Or they could have elect-
ed only the Congressmen. Still we 
would have said that a democratic 
process has been adopted. In this mat-
ter I will say' with full force, that the 
Government must consider' about 
that, the attitude to the people of our 
country, not only the people of Tamil 
Nadu. It is no question of Tamil Nadu. 
It is a question of prinCiple. There Is 
no war. Nothing of that sort. Still 
the people of Tamil. Nadu have teen 
deprived of the right to have an elect-
~d Assembly. 

So, once you submit, once you sur-
render to this undemocratic method, 
yOU will have to swallow all the un-
democratic processes in respect (;f 
'building up our economy or any other 
'\bing. So, I appeal to the Members 
of this House to see that the Govern-

men! stop somewhere,-you are giv_ 
ing them extension for anotber six 
months .... 

MR. SPElAKER: The han. Member's 
time is UP. 

5HRI DINEN BHATACHARYYA; 
am only asking where they will stop. 

I will stop just now, but where and 
when will the government stop? What 
is the guarantee that after another six 
months they will not corne forwa~d 
with another motion that you give us 
another six months' time so that in 
the meantime the situation will (hange? 
So, my request to the bon. Minister is 
this. [have nothing personal against 
him, But I would request him to think 
about his past traditions. What ne 
you expecting? Please stop some-
where and end this wrong and Illegal 
methOd and allow the people to ,elect 
their OWn representatives and to go-
vern themselves. With these words I 
conclude my speech and I than k you 
for giving me time to speak. 

SHRI K. GOPAL (Karur): Mr. 
Speaker. Sir, I rise to support the Re-
solution moved by the hon. Home Mi-
nister for extending President's rule in 
Tamil Nadu. 

First of all, I would like to rdute 
whatever my honourable colleague, 
Mr, Dinen BhattacharY)'a has s<iid. 
He said that nothing is being done ,n 
Tamil Nadu. Sir, I have got better 
knowledge about the Tamil Nadu ad-
ministration. I would request him to 
visit Tamil Nadu and see the position 
for himself. 

On 31st Jmuary, 1976, the people of 
Tamil Nadu beaved a sigh of relief 
when the DMK Government was dis.. 
missed. 

My friend Mr. Dinen Bhatachpryya 
has said something on the basis of the 
brief given to him by his party col-
leagues from Tamil Nadu. To say that 
nothing is being done would be wcor-
reet. We will have to be fair to the 
administration. He referred to a book 
which has been circulated. Mr. Dinen 
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Bhattacharyya said that they had 
claimed that everything is all right 
and everything is being done. That is 
not so. What they said is what is be-
ing done. Therefore, to say that t.hey 
made a claim that everything is all 
right, is not correct. 

I would like to bring to your notice 
another point. Our friend said that 
they haVe unleashed a reign of terror 
and that police raj is prevailing. I 
would emphatically say that this is not 
correct. There was discipline which 
was lacking in the previous adminis-
tration which has been restored 1I0W. 

Corruption was a way of life at that 
time; now all these things have chang-
ed. Indiscipline has been brought to 
a halt. Certainly there is improve-
ment now. With regard to develop-
mental activities also, the efforts rr.ade 
by the present administration are 
much better than what they were 
before. 

As was rightly pointed out, two of 
the present Advisers may not be able 
to cope with the work. So. I would 
request the han. Minister to consi~er 
whether it is necessary to have three 
or more persons, to have one Adviser 
being a public man. another being a 
technical man, and so on. But, to say 
that the advisers do not know the 
people is not correct. I do net agree 
with him there. We have day to tlay 
connection with these people. We go 
and represent. They certainly do their 
best. The people certainly like 
the change which has been brought 
about by the present administration. 

As far as the other activities are 
concerned. for example, the steps taken 
to increase the areas of cultivation. I 
wish to say something. 

MR. SPEAKER: You 
continue after Lunch. 
13 hrs. 

may please 

The Lok Sabha adjourned for Lunch 
till Fourteen 01 the Clock. 

The Lok Sabha re-assembled after 
Lunch (It three minutes past P'Ourte.en 

of the Clock. 

Nadu (St. Res.) 
[MR. DEPUTY-SPEAKER in the Chair} 
STATUTORY RESOLUTION RE: 
CONTINUANCE IN FORCE OF PRO-
CLAMATION IN RESPECT OF 
TAMil.. NADU-Contd. 

SHRI K. GOPAL: Mr. Deputy-
Speaker, Sir, I was mentioning as to 
how the matter had improved in Tamil 
Nadu after the imposition of Presi-
dent's rule. I have also outlined a 
few steps taken by the present Admi-
nistration which was certainly a 
change for the better. 

Let us take the industrial area. As 
on 1st February, 1976 there were 17 
stoppages of work involving about-
25,000 workmen and fifteen disputes 
were settled by 15th February itself 
and, as on 31st July, there were no-
disputes at all. There were only three 
strikes involving hardly in all 226 
workmen; and there was no lock-out 
at all. Why I am saying all this :s 
that it is not because this was due to 
the imposition of the President's Rule-
and so they were terrorise1. I say 
that the workers rose up to the occa-
sion; it was not that the Emergency 
forced the workers to go to the fac--
tories because under that there is no 
right for them to go on strike. Cer-
tainly the State 'Government did not 
prevent them from doing their duty. 
My friend. Mr. Bhattacharyya was say_ 
ing that the workers were not rermit-
ted to strike work. That is why there-
is no strike. You should not forget, 
Sir, about Simpson Company, two 
years ago, wherein there was no dis~ 

pute at all as between the manage-
ment and the workers but it was the-
State Government which was bent 
upon disturbing the industrial peace 
and they saw to it that thousands and 
thousands of workers were not allow-
ed to go for work. This was an old 
story. This dispute went on far SE'ven 
months. 

I W01;1ld lIke to congratulate certainly 
the workers also because they were 
given ~ full protection and they can 
do what they' want to do. It i~ not the-
AdminiStration whiCh is standlhg in 
the way. With regard to the CEntraY 
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Government undertaking I can give 
the example of the Clothing Factory in 
Avadi and the Tank factory at Avadi 
where the administration wanted to 
see that stoppages were there fre. 
quently. That is not there now. In 
this field, we have certainly found im· 
provement, 

Take, for example, the colleges. Now 
students are going to colleges. There 
is absolutely no cutting off of the 
classes or any such thing. Everything 
is all ri!,!ht. 

Even with regard to the a.jminit~a· 
(ion of professional colleges which was 
abode of corruption, where seats 
were virtually sold for Rs. 29.000 to 
Rs. 40,000 per head depending upon 
the capacity of the man to pay, this is 
the first year in the course of S8'len 
or eight years when admissions were 
strictly on merit. Now there is no 
complaint with regard to admissions to 
professional colleges. Therefore. to 
say that nothing is being done under 
President's rule is not fair. 

He also said that labour laws are 
not there for the handloom workers. 
This is the positiori all over the coun-
try. This is not confined only to 
Tamil Nadu. If he says that labour 
laws should be brought for protection 
of handloom weavers, I am one with 
him. but to find fault with the present 
administration in Tamil Nadu on the 
ground that such labour laws are not 
there and that those people are not 
doing it is also not fair. 

There is a lot of scope for improve-
ment in regard to the handloom sector. 
Recently three projects were inaugu. 
rated. One is an export-oriented pro-
ject which is going to benefit more 
than 10,000 weavers. According to the 
han. Member, weavers. are without 
jobs. This is not at all a fact now. 
They are fully occupied and now it Is 
a seller's market in bandloam goods. 
Take my own constituency. There are 
about 20,000 weavers. Thev •• ~e all 
fully engaged. That is why i Say that 
to say that weavers are without job 

is a baseless statement. As I ruen. 
tioned earlier, these export-oriented 
projects and other development pro-
jects are certainly going to benefit 
nearly to,OOO weavers. 

Then I come to the drought relief 
measures taken by the State Govern. 
ment. I would like to ask the Horne 
Minister whether it is necessary at all 
to go on spending money on drought 
relief where it is possible to have per-
manent relief. For example, in my 
constituency, there is a project called 
the Noyal Reservoir Project. In 1957, 
when it was conceived, it was estimat-
ed to cost only Rs. 2-1/2 crores. But 
accordmg to present estimates, it will 
cost Rs. 10 crores. It is going to bene-
fit 20,000 acres. It is a drought-prone 
area. I am not saying that you dig 
canals and so on where there ·is no 
water. I am only saying that where 
it is possible to effect permanent re-
lief money may be spent on th8.t. As 
a matter of fact, if from 1957 onwards 
whatever money was spent on drought 
relief in this area had been utilised 
for building up this project. that 
would have ensured permanent relief. 
I would like the han. Horne Minister 
to consider this matter. 

Then I corne to the availabllity of 
essential commodities. I am very s?rry 
to say that of late essential commodi-
ties are becoming scarce in the State. 
Of course there is a fair price system 
operating.' But that is relevant when 
the commodities are avalIable. I may 
point out the case of groundnut oil. 
Recently, I read in the papers that 
Government are importing some 
groundnut oil. Why should not this 
commodity be supplied to Tamil Nadu? 
You will have to take immedigte steps 
to see that essential commodities are 
made available to the people. So a'.so 
the question of fair price to the 
growers, paddy ,rowers, etc. 

Now I come to the supply nf Krishna 
water to Madras City. On Hlfh Feb-
ruary, the Prime Minister· gnnOuDced 
. at a publiC meeting. at. Madras that 
'ltri'shtla W8'ter wOUld· ~ brought to 
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the City. But I am sorry to see ~hat 
no effective steps have been taken by 
the present administration. l'he pro-
cess has to be quickened-that is my 
suggestion. I understand, official level 
talks are going on. They should be 
completed and the work should be 
speeded up. 

Then I come to the questio:J (·f col-
lection of arrears. I am not one to 
say that arrears of revenue should not 
be collected at all. They should be 
collected because Government has 10 
function. But some over-enthusiastic 
officials down be~~.; just harass the 
peasants. This should stop. Even in 
the case of medium farmers who have 
got electric pump sets and so on, what 
is happening? When there is no water 
in the well, they cannot irrigate and 
are not able to pay the dues. The 
lower officials just come and remove 
the sets and go away. This sort of 
attitude of the lower officials should 
be checked. 

1 should now like to refer to the 
dwindling area under sugarcane crop 
in the State. It is not because of the 
drought conditions that the area of 
cultivation has come down. It is be-
cause of the unremunerative price. It 
is all right in other States, even though 
the statutory minimum iR fixed by the 
Central Government. The previous 
administration was telling the farmers: 
we have got nothing to do,the Centre 
fixes the price; whereas I understand 
that they wrote to the Central Govern-
ment that there was no need to in-
crease the price and SO they need not 
be paid more. This situation should 
be rectified by the present administra-
tion. 

As I said previously, the hoI'. Home 
Minister can certainly consider the 
proposal to have two more advisers. It 
is not that the present advisers are not 
good. They are doing their test. 
The work is heavy and two advisers 
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cannot cope with it and I therefore re-
quest him to consider having t ''11'.' More 
advisers, one public man and one 
technical person. With these words, 
I support the Resolution. 

*SHRI M. KATHAMUTHU (Naga-
pattinam): Hon. Mr. Deputy-Speaker, 
Sir, on behalf of the Communist Party 
of India, I rise to speak on the Resolu-
tion seeking to extend the President's 
rule in Tamil Nadu by another six 
months. All of us in this House are 
aware of the circumstances under 
which the President's rule was pro-
claimed in Tamil Nadu on 31st Janu-
ary, 1976. The then D.M.K. Govern-
ment was flouting the Emergency 
declared by the Government of India. 
The D.M.K. was openly advocating 
secession if its demands were not 
conceded by the Central Government. 
The D.M.K. was not· hesitant to under 
mine the national integrity by resort-
ing even to extra-constitutional me-
thods. It started harping on autono-
my for the State and joint rule at the 
Centre It made Tamil Nadu the 
heaven' for aJil anti-social, anti-national 
reactionary. elements and all those who 
wanted to overthrow by force the gov-
ernment at the Centre. The State 
GovernlJl€nt did not care to implement 
the Twenty-Point Economic Pro-
gramme adumbrated by our Prime 
Minister. There was no other alter-
native for the Central Government 
except to impOSe the President's rule 
in Tamil Nadu. 

While we discuss the Resolution 
seeking to extend the President's rule 
in the State, it is but proper to examine 
the positive and negative aspects of 
President's rule in Tamil Nadu during 
the past six months. We have been 
supplied with a booklet entitled SIX 
MONTHS OF PRESIDENT'S RULE 
IN TAMIL NADU. This document 
gives a brief resume of such action 
taken 8Ild highlights the activities ef 
individual departments of the state 

*Tbe original IPeecbI WIIB deUvere4 in Tamil. 
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Administration. The impact of the 
implementation of the Twenty Poi", 
Economic Programme has also been 
indicated. This documents enu-
merates the modest achievements dur_ 
ing the President's rule; it does not 
claim that everything has been done 
in Tamil Nadu. It is heartening to 
note that efforts have been made to 
bring back the state into the ,~ational 
mainstream. Effective steps have been 
taken to implement the Urban Land 
Ceiling Act. Bonded labour has been 
declared illegal and abolished partly, 
though not in full. I am happy to say 
that a code of conduct has been evolv-
ed for the Police. The 22nd point in 
this Code of Conduct is very signifi-
cant, in that it is mentioned that the 
Police wilI not act in aljlY partisan 
manner in favour of land-lords wh~re 
land disputes are not involved. Such 
an approach should b~ taken to indus-
trial disputes also. It has also stated 
in this document '.hat th 2 draft Bill 
for conferment of ownership on rural 
artisans occupying Kudiyiruppas 
(Homesteads) pending with the Gov-
ernment of India has been considered 
and cleared at the second meeting of 
·the Parliamentary Consultative Com-
mittee on Tamil Nadu Legislation. 
'The President's assent to the Bill is 
awaited. The Bill banning evicticn of 

·cultivating tenants has been cleared '::>y 
the Consultative Committee. 

Sir, the programme of liquidation 
·Qf rural indebtedness has heen imple-
mented effectively. Measures have 
been taken to establish alternate 
sources of credit. But the rural people 
'are suffering great hardships in get-
ting credits for their agricultural 
needs. It has been declared that the 
Agricultural Credit Society can grant 
10 its member consumption loans upto 
10 per cent of the short-term loan 
1aken by him. It has also been pro-
posed to step up issue of jewellery 
loans by CooperatiVe Central Banks 
and Urban Banks from Rs. 22 crores 
10 RI. 30 crares during the current 
year. I have to say that this is not 
-enough. When it was Rs, 22 crares 
last year besides cooperative societies 
banks IUId other financial institutions 
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which could sanction jewellery loans, 
there were other institutions also 
from whOm loan could be had. Now 
such facilities have been curtailed. 
So it is very necessary that the credit 
facilities for the agriCUlturists must be 
increased forthwith. 

11le implementation of agricultural 
land ceiling and the speedier distri-
bution of surplus land are an essential 
aspect of the Twenty Point Economic 
Programme. Unfortunately, that sense 
0~ u::-gC'1CY which the EMERGENCY 
demands is missing in this matter. It 
is regrettable that the Government 
have not yet finalised the necessary 
legislation for amending the Tamil 
Nadu Land Ceiling Law to he in con_ 
formity with the national ."idelines. 
The Home Minister should lOOk into 
this and expedite the process of com-
pleting the necessa ry legal framework 
in this matter. It was claimed that hy 
the end of June, 1976 the land reforms 
process woulc! be ~ompleted through-
out the country. But, I wonder whe-
ther even by the !'od of December 
]976 land reforms would be completed 
in Tamil Nadu. It will not be out of 
place to mention here that unless 
something constructive is done in res-
pect of 5 lakh acres of land belonging 
to the temples aDd religious organisa-
tions in Tamil Nadu. land reforms 
would remain incomplEte in T&mil 
Nadu. Similarly, immediate steps 
must be taken to nullifv and check the 
binami transactions tnat are going on 
in Tamil Nadu. 

As was pointed out by Shri Gapal, 
immediately after the proclamation 
of President's rule in Tamil Nadu, 
some over-enthusiastic officers demo-
lished thousands of huts without 
providing alternative accommodation 
to the poor people. These home.. 
less people are even now under-
going manifold miseries. Similarly. in 
the matter of collection of arrears of 
land re\l'l!nue and such other Govern-
ment dues, the officers at the lower 
level took away the pump-sets, elec-
tric . motors, bullocks, etc. fr~ those 
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unable to pay their dues. Sir, when 
the Emergency has been imp(lsed for 
the sale purp33c 3f up;;ftment of the 
downtrodden, it is ironical that the 
urban and the rural poo!" spould be 
subjected to such harassement. The 
farmers are very bitter because of 
undue reduction in procurement prices 
of paddy. It is highly improper that 
hoarding of paddy and rice has not 
yet been eliminated. I have to point 
out that there are instances where 
even confiscated paddy has been re-
turned to the hoarders. 

Sir, as has been pointed out earlier, 
the area of cultivation under sugar. 
cane has gone down primarily because 
of unremunerative prices being given 
to the cultivators. In consequence, 
many sugarcane mills have also been 
closed. In fact, the sugarcane indus-
try has come to a standstill. Some 
concrete steps must be taken to set 
right this alarming situation in regard 
to sugar industry. 

Imediately after the Proclamation of 
Emergency the prices of essential com_ 
modities fell. But of late, the prices of 
essential commodities haVe gone up. 
It can be claimed that further rise of 
essential commodities has been 
checked, but it is regretta':lle that the 
price level has not been brought down 
to the level that prevailed imme· 
<liately after the imposition of the 
President's rule. For example, the 
price of ground-nut oil has gone up 
from Rs. 4.25 per kg. to Rs. 6.50 per 
kg. This has happened because of 
some arrangement with the producers 
permitting them to sell 50 per cent of 
their production at a particular price. 
Sir, all efforts must be made to bring 
down the prices of essential commo-
dities. 

Out of 15 districts in Tamil Nadu, 
10 districts are afflicted by drought. 
You can imagine the extent 01 drought 
from the fact that Rs. 7 lakhs have 
been allocated to survey the wells in 
the districts of Madurai, Tirunelveli 
and Madural just to find out water. 
When the Coimbatone District is gett-
ing parched, no ,effort is beina made to 

exploit the available underground' 
water resources. It is feared that the' 
COimba tore district may become an 
arid zone if this trend continues. 

r have to point out that the drougbt 
:elief measures are being implementE'd 
In a conventional manner, because 
they are just temporary meUfiures to' 
tide over the present crisis. This spirit 
of ad hoc approach mu.;t go. They 
must become permanent meaSl1rt's in 
the interest of IInding a permanent 
solution to the recurring drGlIght in 
Tamil Nadu. 

It is claimed that some talks are 
going on with the Andhra Pradesh 
Government to get Krishna water for 
the city of Madras. Negotiations 
should also be conducted with the 
States of Kerala and Karnataka for 
getting mare water. All endeavours 
must be made to settle Cauvery Water 
Dispute during the President's rule. 
I am afraid that in th e very near 
futUre one more district, Tanjavur, in 
Tamil Nadu may be declared drought-
hit area. In the Delta area only 1.5 
Or 1.75 TMC water is given which is 
quite inadequate. It may not be a 
surprise if 12 lakh acres of fertile area 
here may be hit by drought if adequate 
water is not supplied immediately. I 
would like the Home M"mister to exer-
cise his gOod office in getting adequate 
supply of water for Tilmil Nadu. 

In the industrial sphere, some 
Textile Mills are On the verge of 
closure. I have to say that no steps 
have so far been taken either to take 
over the sick milTs or to reopen the 
closed, units. I am sure, Sir, that, if 
Tamil Nadu is afflicted by the malady 
of drought and the misery of sickness 
in industry, it will have a telling 
eft'ect on the entire npt;"" 

The AdministratiOn in Tamil Nadu 
has been toned up. Extensive trans-
fers of oftIcers and staff have laken 
place, besides volUntary retirements. 
It is unfortunate, that the sins of 
D.M.K. Government are now to be 
bome .i>y the Central Goftndnent and 
tDe people c1f 78mil.Na44l1. It is'Tellll,. 
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regrettable that there is still laxity in 
administration. Corruption has not 
yet been completely eliminated. In 
fact, it has gone up at the lower level. 
It looks as though that some elements 
in the admi...'listration are bent upon 
bringing the President's rule into dis-
repute. The D.M.K. Government re-
cruited directly many high level 
officers and also low level officers. The 
Central Government must conduct a 
thorough probe into this and takE steps 
to weed out the undesirable elements 
from the administration. 

As has been painted out by Shri 
Gopalan, two Advisors are not enough 
to implement the Twenty Point Pro-
gramme throughout the State. In fact, 
implementation Committees should be 
set up at all levels. Bureaucracy 
alone will not make this a success. 
This was discussed in great detail at 
the last meeting of the Consultative 
Committee for Tamil Nadu Legislation. 
The admi!listration in Tamil N adu 
must be made more responsive to the 
!leeds of the people. The people's re_ 
presentatives must be associated With 
the Implementation Committees. The 
President's rule in Tamil Nadu must 
be utilised to make the people con-
fident in their bright future. 

With these words, I extend my sup-
port to the Resolution seeking to e4-
tend the President's rule in Tamil 
Nadu by another six months. 

SHRI R. V. SWAMINATHAN 
(Madurai): Mr. Deputy-Speaker, I 
rise to support the Resolution moved 
by the hon. Home Minister to extend 
the proclamation of President's Rule 
to Tamil Nadu for another six months. 
After the emergency the people of 
Tamil Nadu realised the necessity for 
a change of Government, because the 
emergency has given a sense of peace 
in the minds of the people. But it is 
only after the imposition of President's 
Rule that the benefits of the emer-
gency were really felt by the people. 
Now the people feel that this kind of 
change ot. rule Mould, have come 
about long ago. 
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The Governor and his advisers are· 

doing their best to introduce a new 
system and change the administration 
to ensure that it is honest and effi-
cient. I am not sure as to bow far thev 
have succeeded in their attempt~. 
Even though they have weeded out 
some of the bad elements by compul-
sorily retiring them, some of the old 
bandicoots are still there, some at the 
higher level and a large number at 
the lower level. How to remove them 
is the first problem facing the ad-
ministration. 

Considering the magnitude of the 
problem, I join Shri Gopal in asking 
whether the two advisers would be 
able to deal with the problem and 
whether it would not be advisable to 
increase the number to four Or five. 
Then, some advisory committees 
should be constituted of non-officia!3 
and experts to consider the problems. 
that faCe Tamil Nadu. 

Now, the 2G-point programme is~ 

being implemented. Farm labourers 
in the villages are being given the 
benefit of the minimum wages fixed, 
Harijans are being given house sites, 
all these things are being done. Hence, 
people have begun to feel that this is 
their own programme and that they 
should participate in it. 

However, unfortunately, for the last 
three years there has been continuou! 
drought in the major portion of Tamil, 
in ten out of 15 districts. Ramnad, 
Madura, Tinnevelly and Kanyakumari 
are the worst affected districts. Re-
cently I had the opportunity of touring 
these districts and I was ·able to see 
the pitiable conditions there. Tanjore 
is known as the granary of Tamil 
Nadu. The first crop known as Kur-
uvai is generally harvested at this 
time of the year. I went on a tour 
of about 200 miles recently in that 
district and I found it to be barren. 
People from some parts of Remnad 
Diatrict. where nothing ever grows, 
used to go to Tanjore for harvesting 
and come back with soma· grains as 
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tHeir wages, but this time they are 
unable to get work, and they are also 

. suffering. 

The trustees Or temple committe"s 
have been abolished and executive 
officers have been appointed for run-
ning these temples. Lakhs and lakhs 
of rupees are being collected by these 

"temples, and so we should not leave 
their management only to the execu-
tive officers. After all, there are pious 
people, who have got belief in God. 

'These temple committees should be 
reconstituted 'Jy appointing thpm. 

The co-operative movement in 
. Tamil Nadu used to be the best in the 
country. In 1946 Mr. Brahmananda 
Reddy was with us in the composite 
Madras State, and he knows this per-
sonally. Now this movement has 
become the laughing stock of the 
People, it has been reduced to ashes. 
Government has done the right thing 
in abolishing all these co-operative 
institutions, but agricultural loans 
have to be advanced to the people. 
We have liquidated rural debt, but 
the agriculturists are not able to get 
even sman loans of Rs. 10 or Rs. 1~. 

Hence, some anti-Government ele-
ments go and make propaganda 
about their pitiable plight. So, banks 
should come forward with even 

. small loans to the farmers. The co-
operative institutions should also be 
re-constituted. The hon. Minister 
can take Members of Tamil Nadu 
into confidence. We can make our 
suggestions, and he can reconstitute 
them and bring back the good name 
that Tamil Nadu once had with re-
gard to the co. operative movement. 
being held out as an example even 
by foreign countries. 

suPPOrt the Resolution. 

SHRI O. V. ALAGESAN (Tirut-
" tani): Mr. Deputy-Speaker, Sir, any 

assessment of the situation in TamIl 
.Nadu can reveal that the Emergency 
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arrived several months too late in 
Tamil Nadu. That has made a big 
change. The claims that have been 
made by the Minister in his state-
ment are largely borne out by facts. 
The booklet that has been placed 
before us, giving the achievements 
under the President's Rule in Tamil 
Nadu. is a very objective statement 
of facts. It does not make taU claims. 
It talks of very solid work that has 
been done in the State. All concern-
ed should be congratulated on that 
performance. As one Adviser put it, 
"They may not be doing spectaCUlar 
things. But they were moging fe.st 
at all levels." This is a very modest 
statement Bnd thl'Y have lived true to 
what the statement means. 

In respect of one item. namely, 
sinking of bore wells in the drought 
a~eas. Shri Dinen BhJ.ttachar:vy~ '.T;~S 

saying that nothing has been done. 
Very commendable work has been 
done in this field. About 3,000 bore 
wells have been sunk in a very short 
time. When you recall similar 
drought conditions. When as much 
as a sum of Rs. 17 crores was given 
from the Centre, when the DMK was 
ruling in the State. it is common 
knowledge that most of it did not go 
into the pockets of the people. 
Whereas only a sum of Rs. 7}, crores 
has been granted this time most of it 
has gone into the pockets of the 
people. This is something about 
which we should really congratUlate 
the Adviser'S regime. 

Then, abolition of debts for the 
poorer classes is not a small matter 
though we have to make alternative 
arrangements fOr providing credit for 
those people. 

Several things that had been 
pointed out when the Motion for 
President's Rule in Tamil Nadu was 
taken up in the House have been 
remedied, About the coop~rative 
movement, the top bodies have been 
rid of corruption. The abodes of gods 
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have been cleaned of defrauding and 
deming. A decision to start the 
University of Science and Technology 
has been taken though, I find, even 
the supplementary estimates have not 
made any mention of it. 1 hc.pe, ac-
tion will be taken very soon in this 
regard. 

A prominent newspaper of Madras 
has welcomed the extension of Presi-
dent's Rule in almost superlative 
terms. In fact, it foresees several 
extensions becauSe it realises that the 
muddle that has been created the 
dust that has been deposited b; the 
erstwhile DMK Government is so 
huge that it requires a big broom to 
sweep it clean. And it takes time. 
Whatever it is, the people are happy 
that they hage been out of thie 9_year 
nightmare of the DMK rule and they 
are, onCe again, able to 'Jreathe the 
pure air in the corruption.free 
atmosphere. 

Having said that, I would like to 
mention areas where action is called 
for or where mOre adequate action lS 
called for. A mention was made 
aIJout Krishna waters. A mention 
was made about the agreement bet-
ween Tamil Nadu and Kerala with 
. regard to rivers that flow into 
Kerala. But the most important, the 
most urgent and the most precarious 
situation that prevails in Tamil NadL' 
today is the dry barrenness of the 
entire Tanjore delbi which feeds 
Tamil Nadu. 

There have been less rains in 
the sources of Cauvery. That 
is admitted. Cauvery delta is the 
most ancient delta in the country. 
There has been irrigation there from 
the first Century-irrigation means 
the river was trained and a dam wa~ 
built. Such an area, about 1.5 million 
acres, is dry for want of water in the 
Cauvery. You would have seen the 
Piao, that is, the Water Shed, that is 
put up on the roadside of Delhi in 
summer months; the thirty pedestrian 
goes there and cups both his hands 
and the person inside the Piao pours 
some water into his hands and he 
quenches his thirst. Similarly, Kar-
nataka is letting out water in dri-

blets, 5 TMC; again Tamil Nadu puts. 
its begging hand and Kamataka 
allows another five TMC; that is not 
enough; again Tamil Nadu begs and 
another five mc is allowed. Is that. 
all? Are We going to beg and quench 
our thirst like this? Are there no 
lower riparian rights? Some arrange-
ment should be made. The Ministry 
of Agriculture at the Centre should 
take it up more seriously. I am told 
that already one crop is out, about 
half a million acres on which a short 
crop would have been available to 
the state is already out; it may be 
too late for transplanting. Such a 
serious situation is facing Tamil 
Nadu; such an urgent and alarming 
situation is facing Tamil Nadu. It;" 
high time that the Central Agricul-
ture Ministry takes up the matter in 
its hands and effects some agreement 
between the two States and sees to 
it that enough water is allowed in. 
the river Cauvery. 

Mr. Dinen Bhattacharyya was say-
ing that nO proof had been placed 
before them about t':le misdeeds of the-
erstwhile rulers, I would like to 
point out that a P.A. of a former 
DMK Minister has been prosecuted . 
The court has ordered attachment o! 
the moveable and immovable proper-
ty totaHy valued at about R",. 11 lakhs. 
believed to have been acquired by 
V. Krishnaswami, P.A. to the former 
DMK Health Minister. This is what. 
a newspaper report says: 

"An application for interim. 
'attachment' \Va~ moved by the Vigi· 
lance Police under the Criminal 
Law Amendment Ordinance. which 
provides for such a step in regard 
to property in cases falling under 
scheduled offences, including cor-
ruption. 

"Krishnaswami and hI. father-
Venkataswami have been charged 
with having amassed ",,,alth (the 
former usinl( his official position) 
and floated several companies and 
purchased propt'rty in th~ ::lames or 
other people. The attachment, 
covers a hOUSe in Coolal, of flat in, 
Vepery, land in Pallipattu, four' 
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·(Shri 0. V. Alagesan) 
'lorries, bank depCl~its and moveable 
articles." 

SHRI DINEN BhATTACHARYYa. 
~t has not yet bee:} established in the 
'(:ourt of law. That was my point. 

5HRI 0. V. ALAGESAN: Investi-
.gation has been going on all these 
months Persons like Mr. Bhatta-
(:haryya should be convinced. Not 
only DMK Ministers but other digni-
taries have been found to have in-
dulged in these malpractices. , Why 
not prosecution be launched against 
not only the DMK Ministers but the 
other dignitaries as well? Investi-
gation has been going on, and cer-
tainly the investigating authorities 
should h'ave come into possession of 
valuable and reliable evidence to 
prosecute many people. This should 
be done. Sucl1 of the issues that have 
been placed before the Sarcaria 
Commission need not be touched upon. 
but therEo are very many other indi-
viduals who are not covered by them 
Sarkaria Commission theTe are many 
other individuals. DMK dignitaries. 
etc., who can be prosecuted, because, 
I know, the investigating authorities 
have not been keeping quiet. They 
have been proceeding very vigorously 
with the investigation. If such a step 
is taken, even sceptics like Shri Dinen 
BhattacharyY'a will be convinced that 
there is a case against them. It is 
high time that prosecutions should 
be launched against people who are 
found to be guilty as a result of in-
vestigations. 

I would like to say, the other day 
''8 plea was entered in the House that 
the detenus should be treated fairly 
and that even an Advisory body 
shOUld be set up so as to go into the 
cases, etc .. etc. A concern 'Was shown 
for the welfare of the detenus who 
are kept inside the prison. I am 
going to tell you an incident which 

. .mows how the authorities in Madras, 
-in T.anil Nadu have been over· 
. -enthusiastic in mECting the grievances 
<of the detenus. 

The top DMK leaders are kept in 
the Madras Central Prison. I do not 
know what grievanCes they had. They 
put down their grievances, committed 
the~ into writing and sent it to the 
AdVIser, not through the Superinten-
dent of the Jail. I do not knoW' how 
it was carried, how it was possible 
fOr them to send any representation. 

SHRI DINEN BHATTACHARYYA: 
Why not? 

SHRI 0. V.ALAGESAN: .'. except 
through the Superintendent of the 
Jail. I do not know. In Our days, 
when we were there for a long time, 
for years aDd years, we were not able 
to do it. Trf 11, what has been done? 
It is not the IG vf Prisons who has 
been asked to inquire into the matter. 
Whatever the grie'"ance> certainh' 
they should be inquired i~to. But it 
was not the 1G of Prisons but an 
official as high as the Home Seerelary 
himself comes into the prison and not 
in the presence of the IG Of Prisons 
I1r the Superintendent of the Jail--
nobody was there--he holds a' lor:g 
talk with the DMK detenus--l am 
told one of the detenus claim, a 12-
year friendship with the Home 
Secretary while he was in Delhi-and 
then what happens? He does not go 
even to the Superintendent of the Jail. 
He goes to the Secretariat and orders 
the transfer of the Superintendent of 
the Jail and in his place he orders the 
transfer of another man from Triehy 
who is supposed to be and who is ex-
pected to ':Je a more pliable person. 
This is what has happened. I do not 
know whether the transfer has been 
given effect to Or whether it has been 
kept pending. 

But you can understand the extent 
to whiCh the administration has gone, 
to which people like me take excep-
tion, whethe~ such an act ... 

MR. DEPl!TY-SPEAKER: The hOD. 
Member's time is up. 

SHRI 0_ V. ALAGESAN: I have 
got something more to say ... ' 
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As usual, as a beggar before you, 
please give me a few minutes mQre. 

MR. DEPUTY -SPEAKEll.: I have 
given yOu five minutes more. 

SHRI O. V. ALAGESAN: I do not 
know whether the clock is playing 
trkks .... 

MR. DEPUTY -SPEAKER: ..• Or 
your mind is playing. Yeu can carry 

<(In. 
SHRI O. V. ALAGESAN: This is 

the actual fact. So I WOUld like to 
know whether such a leniency is 
called for. Certainly their grievances 
should be looked into, but I do not 
know whlether this sort of thing is 
provided for in the Rules. It is for 
the Home Minister to look into the 
matter. 

Then, compulsory retirement. Now, 
according to the Government's state-
ment, 255 officials, both Gazetted and 
Non-Gazetted, have been retired and 
in the PWD; a notorious Department, 
where many things have happened, 
·-only 19 have been retired. Now, the 
Minister has said in his statement that 
compulsory retirement of officers and 
placement of suitable officers has been 
resorted to, to make the administration 
clean and to tone up the administra-
tion. I request him to issue instruc-
tions that this may be resorted to more 
and more. There are many cases of 
~orrupt officials or inefficient officials 
who could be safely sent away under 
this provision. If this is resorted to, 
there would be a more wholesome 
administration. There has been a cut 
of 30 per cent in electricity whiCh has 
been imposed. This was not expected. 
'Want of rains has played its part. The 
electricity department which was one 
of the best departments in the country 
.has gone dIT..vn gery much in efficiency 
'and in its way of doing things. A 
,civilian who was presiding over it 
'was relieved; he has been kicked up-
stairs and another civilian has been 
put in. I WQuld very much plead with 

'the Government, with the authorities, 
with the Home Minister and those 
who are holding responsibility there, 
to see that an efficient engineer is 
posted there. The Home Minister 

knows what wonderful things a dy-
namic person Who heads the electri-
city board in his State is doing and he 
has taken Andhra Pradesh to great 
heights in the matter of more gene-
ration of electricity, providing more 
power stations and so on. r do agree 
that the generation of electricitv has 
increased, but that is not enough. A 
lot has got to be done. That can be 
done only if a technical person is 
posted to the place. 

JUSt as the life of municipalities was 
not extended the life of panchayat 
unions also should not have been ex-
tended. Unfortunately this was ex-
tended by 6 months, Now r would 
like to plead with the Government 
that the posts of chairman and Vice-
Chairman of Panchaya: Unions may 
be thrown open for election again. 
That is to say the same electorate may 
be given an opportunity to elect a new 
Chairman or a new Vice-Chairman as 
the case may be. 

Mr. Kathamuthu was saying that 
temple lands should be taken over. It 
is a serious matter. Without consult-
ing the interests concerned it would be 
wrong to undertake such a ,tep. You 
may tighten yOUr land ceiling law;; if 
necessary. There are many religious 
institutions like mutts and so on which 
have been keeping the faith of the 
people burning all the time. To go 
and disturb them and say that Gov-
ernment will make som,~ annual pay-
ments etc. is not at all good. It is a 
matter which should b2 gone into very 
deeply and I hope that no hasty action 
will be taken in the matter. Thank 
you. 
r ~~mf~~r (~) : 
fm ~<: ~, ~ ;;IT ~ 

'.orr:rr 'f'lfT ~, ~liIt f<'l7f if ~ fqf;m;;: 
~~;rm~t;;IT6~~G 
",,"af~if~tf~~ I ",1ft 
<'I'IfI ~ itt ifur ;r);i ~ ~ {fiI' ~ 
ljl~~ t~~,",,~,m 
~ -~'t rm <tiT ~ l:fT<'I'i (I ~ 
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itmq'lf>T~l1;'!1 ~~ 
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SHRI ANNASAHEB GOTKHINDE 
(Sangli): Sir, whJile supporting the 
Resolution seeking extension o! Presi· 
dent's rule in Tamilnadu, I want to 
highiight only one point. Our Prime 
Minister had assured in her speech 
that drinking water needs cJf Madras 
city would be looked into and solved 
in the near future. With the interven. 
tion of our Agriculture and Irriga. 
tion Minister, an inter-state agreement 
between three states to supply 15 
TMC of Krishna water to Madras had 
been arrived at and it has come as a 
boon to the 'long suffering citizens of 
Madras city. The agreement has been 
acclaimed as an encouraging arrange-
ment for regional co· operation. 

Maharashtra, which has the second 
lowest irrigjaltion avera. throughout 
the country, has agreed with a brother-
ly feeling to supply 5 TMC out of its 
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share in the Krishna water allocation, 
to relieve the drinking water srnrcity 
in Madras City. The Home Minister 
has claimed lbat special emphasis is 
being laid on providing a clean and 
efficient administration in the State. I 
want to know what urgent steps are 
.being taken to draw the requisite 
quantity of Krishna water and convey 
the same to Madras City so as to 
relieve the acute drinking water scar-
city there. 

DR. HENRY AUSTIN (Ernakulam): 
Sir, I support the statutory resolution 
moved ':ly the hon. Home Minister_ 
When President's rule was imposed in 
T=i!nadu, the country Dl.ioiced be_ 
caUSe for over nine years, the situa-
tion obtainmg there, .from the pomt 
of view' of national integration, was 
an aberrati~. ,That situation was 
more or less rectified as testified to 
by the Home Ministry pamphlet.Tbe 
go.vernment was able to take steps 
which at least partially satisfied fhe 
expectations of the peopie. As a 
memtier of the consultativE! committee 
on Tami1na.du, I was able to realise 
what a tough assignment the present 
Advisers have and bow they have 
been able to tackle the 'situation fair-
ly satisfactorj.ly. Now that we are 
seeking extension of President's rule 
for another 'six months,' while appre-
ciating the good work already dooe 
to restore normalcy, I suggest, that 
steps may be initiated to involVe the 
people at various levels through the 
committee system. Of course. the 
MF\;' consu'ltative committee is there. 
As a tried' statesman and administra-
tor, the Home Minister knows that 
Tamilnadu was one of the best ad-
ministered States. So. in tune with 
the aspirations of the people. we can 
constitute some ·committees 'wherever 
possible. 

Our first thought centres round the 
very distressing drought situation 
there., 10 out of ,15 districts,have been 
affected. How is it that it is notpos-
sible for the 'goverriment' to have an 
integrated water ,resources, policy. 

Although Kerala is known for' its 

water resources, the sO-called com-
petent people say that it is not ade-
quate enough. Andbra has some 
water resources and So has Karnataka. 
Can we not have an integrated water 
resources policy so that water can ':Je 
equitably distributed to the southern 
States including Pondicherry? The 
government should bestow its attention 
on this. I am g'lad the Cbiief Ministers 
of the southern States are coming hel"<! 
to discuss the Cauvery dispute. Along 
with that, the other water systems 
also can be discussed and attempts 
made to have an integrated policy, so 
that one will not hear complaints about 
riparian rights and all that. This 
should be attended to as early as 
pos~ble. 

During the nine years of DMK mis.. 
rule in Ta:nilnadu, the minorities, both 
religious and linguistic, did not have 
a fair deal. The nefarious and noto-
rious incidents that took place at the 
famous Vellore Medical College and 
Hospital are well known. Then a lot 
of noise was made about the Vellore 
Hospital both inside and outside Par-
liament. Now. after the imposition 
of President's Rule, much has been 
done to rectify the situation. In fact, 
the Golden Jubilee was celebrated 
with great eclat all over the country, 
particularly in South India. Our 
Prime Minister herself went there and 
other leaders like Shri Brahmananda 
Reddi also went there. I am tdld that 
a number of cases were registered 
against the liospital authorities and 
emin .. .nt doctors for vindictive purposes 
end they are still pending against 
them. The hon. Horne Minister may 
kindly look into them and see what 
steps could ':Je taken to remedy the 
sitllation. 

Then I come to linguistic minorities. 
The DMK loudly proclaimed the estab-
lishment of Dravidasthan and the 
worse sufferers were the linguistic 
minorities Uke the Telugu-speaking peo_ 
ple and. worse still. the Malayalees, 
with whom thie Tamilians have great 
emotional and racial attachment and 
affinity. Of course, now there is a 
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[Dr. Henry Austin] 
sense of relief among the linguistic 
minoritie6. Still, many· cases are pend_ 
ing against people of different linguis-
tic origin vindictively foisted against 
them by the DMK Government. This 
may be examined so that only when 
tliere are genuine cases they are pro-
ceeded against. This matter may be 
looked into, because many cases have 
been launched for party purposes and 
for ulterior considerations. 

Another point I want to high-light is 
the deplorable situation of the people 
living in the coastal areas of Tamn 
Nadu. Since thie drought situation has 
affected Tamil N adu, one particular 
area which can give relief and help 
the people from starving is fisheries by 
further exploitation of the marine re-
sources. Tamil Nadu has recently 
made much headway in the exploita-
tion of marine resources and from 
Kerala a number of exporters have 
migrated to Tamil Nadu and started 
export Of shrimp, lobsters and other 
sea products. But the fishermen in the 
sea; coast are living a miserable life. 
New that the co-operative societies 
have been dissolved, new co-operatives 
manned 'oy honest men should be form-
ed in order to alleviate the sufferings 
of the peopl",. A blue revolution should 
be launched. In fact, it has already 
heen inaugurated with mechanised fish-
ing in Tamil Nadu. This will provide 
nutritious food far Tamil Nadu and will 
also add to the wealth of the country 
in terms of foreign exchange. 

Now the cashew industry has been 
migrating from Kerala to Tamil Nadu, 
largely because the Kerala Govern-
ment has fixed a minimum wage and 
also because of the higher incidence of 
sales tax. So, this should be taken 
advantage of by encouraging those 
people who are goi!lg there, and tbis 
industry may be helped. Along with 
it. cashew plantation can be thought 
of. Beeause of competition from China, 
a lot of difficulties have prisen for us 
in Tanzania and other countries from 
where We are importing our cashiew 
require.4.ents. So, we have to go in a 

Nadu (st. Res;) 

big way for plantation of cashew in 
Tamil Nadu. whose climate and topo-
graphy are favourable to this industry. 
r hope the Government will take neces-
sary steps in· tliis regard; 

r suPPOrt the extension of President·So 
Rule hy another six months. I am 
~ure that this extension will furl her 
help the 110me Ministry to consolid.ate 
and stabilise the situation. Our Home-
Minister's personal ihterest in Tamil 
Nadu as seen by his frequent visits 
to the State will help to stabilise the-
political and administrative set.up in 
the Stat&.. 

,,' ~ qrt.R '" (~~'l:): 
~ ~. ~, af~r.r~ if ~
qft; ~m;;; ;iI' !I!<lf9' ~ ~ ~t if ;;ft 
fiffl ;:m ~ ~ ;;-;~,. "~ lfmlT ~ , 
~t ~ ~ f'RlliT ~ mff 'II) ~ 
~ W& it~r orrn "'~ ~ ~ f.;r;I' ~ ~ 
if itt fi;rt!: ~ ~.". q-r~ ~) 11'ltT ~ I 
~f.t <;~ ~ f'I: lfr;.,'T 1f ,.ft m tf~ 
~ ~ ~ ~ "¥ ~Il §9;,'T ~ , "'1:1i 
~T ~ f.!; ~ ~~~f if ~<l~19 iIf· 
~ ~ ~ ~~ ~ ~)(rT crT q'~;;i'f..rr 
~f.'·sniml\'lIirFl"'l'!r, ~Il'm 192' 
~q'ir>r) ~ ~i'r ~ t , ~11:r ~ ~ fit· 
tt"'3fT if fi.~if OI~q f1'1!; ~, f;r\'<;l: i?r ""-
""",."F.'liTI!fT~. ";O"i~r'¥'HT~ wf' 
,,~;;';fTG ~ if ~ mr lIil 1:1; '"<:" 
;ft !f"i'" <it W~ ~ lIil ~r 'ffiT" i:' 
~ ~ I <.~-;,~~ ,,'T ~l\' 'if1If '-w.-
~~ f~rq; ;r;;,-nrr 'IT' ~ 
~ t fl!: ;;ft I;l~;;r;; arf<:r ~ it ~r 
~~ ~r~., ,,"if ~ , ":'if ~'t 
1I~ f;;r;; mlll11lfr.,. if ~ f","lj'J' 11'lIT 
t q-'h ,.ft ~;;; .• j\fu-:: r.ff '" m ~ ~'.
fq;~ ~ ~ l1T1!OTr 'G"m'r ~ 'flif 'I' W"i 
~~~-u"'mtti't f<:m '3fi 
\W ~ qh: ~T-'llf ~ ~ ~ ~,.\~ , 
I!'tr~ mr ;;(f~~) ~ I ~ 
~, f\!I <if'lft;r •. 'if ;p;), it mq tti't 
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t!1I!~lf~III"'~ 1If"~ f.fI ~ 
'P'I' ~v;r it; ~r ~it ~ 'fo~i f'I' 
~c!T l!iT 5 ~iq ~ lftf::;rit 1 m !4'f« 
~ t f.fI f<Ai ~i "m ~~ 'ti1" .rt'1t 
'" ... <:~<: '1"1 ~ ;r~ <t~r 1 <n:~ 
~",<:1 ~r<: it f<Ar fiIr«1 ~if w;:r. 
it ~(f;J1 ;;rlft;r mror 'fo<: _iii" ~ fiIr \J~ 
~ ~ fll"lT 'fo<: ~'" ~~i ... " ~"'ctT 
~, crfq ~ m ... ~ 91i' ~ffl ~ 1 ~forit 
.o"!I'~ lift orrn;r~ 'f.~;ft 'if~4 1 

~1I lfr-rn t f.!t n<!f~, ~ ~i l!iT 
~ll' f~r€t ~ ~ 11I1rfr;r~.sur ~ 
-arf<:'f.f if ~'t:<:it it m ~"it; flf« 
"1lGT~ 'R:1 a'Rr1 i sn: if 'ifrlf('\' ;rtv 
-.';;<: ~ ifit" 1 "lor '!l~ it ~~ f'f> in:r 
flf« 'l! U If·( ~r ~ m ~'1' ij; f"l'r If'f>i;r 
~ or;r<fr f~r, ~ 'f1~ 'for 1ft ~r ~,,
'IT'I" >r.;: f~r 1 <n:'1: \l'~m '1'~'f>i<: it m 
orrlii ~m~<it t ~~r;r or;r<fT Rlr, J;fR: 
.qr ~::;rrlf f~1I'i 1 i!'lf ~<r;r if ~~ 
-'I"~ ~,J;f1<: 'Ii' ~1 ;fi 'foi'IfT17f t 1!:Tlf 
-;r. . .m ~ t 1 \l';:ro<:1 lI"!1R li;rf 'if~<it 
~ f'" ~ if~T. 'ti1" 'IIt;r;t flf~, <::aIT~ 
f1:r~ , ~<:Tor ~1<: q-+in: '1>1" liT( 'fG" ~ 1 

!9 ~ 1ft ~ ~ lf~ lf~ ~ f'!'i ~ 
m ~i~1 l!iT ~ q-f!:T~i<: 'I'~ ~, 

I ~f!:T'f.T<:T <'I11rT '!l't ~ ~"rq(i ~ 1 i!''1'i't 
~'"\"Irur ~fW!\Tf\<ff '1>1 ~ q-( ~<ro' 

-~T 'I!~ t 1 ~'" if .;;r't ~1Il '!'if 1ft 
~ ~ ~ 'l'lif f'l> flf!:TA' ~ ~m- ~ 1 
~" <it ~::r.;T 'ifffu:it 1 

~~<:T Sf!:TT'l' 1'1'«1 i'r q~ 'llllf f'll'fr 
i"l't ~ ~r;:r~ it I1fmf i· srftr 
~ \l'Z'Iit it; 'fJ"'t if flIr.;;r '1T 1 ~~A" 
~oo ct>1 ffiT'li:r lfI1, .~ if 1f&:r~r 
.rtlf.' ';r ~qT. 'I!PI'''' f\!IqT 'fR: o.;jfqar 

~~ ~'Ii' ~,,"lfifor~ ~~ I 
~~ 1Tlmlf 'U~ if ~ ... U ot ~ writ 
~." n1W" 'ti1" flrc:ri'r ij; forif, W~ 
it ~~ i q~r ~ lfT"(. q'"{"~ it~iU 
Sf!:TA' lI'oft i'r If IfTW'l' fumr ot ftr hr'l" 
'llTl! mr ~.~..; "'~ ..., '!f"( ~16r I 
q"if<: ~ ;m;r~ it; ~'f 'I" m ~ aT 
~~ ~ qt\' 1ft ,!ql 'Ill ~ fi<: ¢€\' 1 
~ Sf!:Wl' lI'ifi ~ ~I"'f if ¥!T ~ ~')f'(W 
~ ~lTTl!i'! ~~..,. ~I"R ,!<:m1 'Ill ~ 
~<: ,,{T f 1 'felT "flf ~ <rRf .. )Iff. "" 
1flif ~ ftvrf ~T f 1 

tI'{ 'A> ~ fiIr 'if~ Q1t m<wr~'rlli) 
1If~ 'ffir-m: {1;f ..;r~ I off.t;.f 'fT~ 
~Iffu~i f'lll7;lfo qTO,' flff;;fCi: 'Ill 
~ ("{)trr it; <r<:r<r<: 'l"f wa:m ... ~ ~ 1 
wzmfufl 'llT 'j;f~r<: <l'<;"T i I 
flf!:TA itm i f.fr ~ fl;~ t;~ 
1fi"1" 'IfIfmiT 'f.<: <i <:li;n ~ a-I" ;r@' 
'(!i ~T 1 If{ ~ ~ flf!:Tr;r ;n 
i 1 ~~ 'llT ~if ~1 ~ t;f\O'l"1111"~T 
~it 1 R!:TI'I' ott ... ~ '1><: ~if 'fit 
Sforrn"il' IIITli'r 'fI<:;rr f 1 it't ~I<'F if 
~ ;;r~m;r@ ~ ~ ottl q-'h wrTli 
'l>1i 'll11 ;;ft ~i1l' ir"'iiTlf~ ~ TiN "'I" ~lI' 
'll<:'t lIlT ~fl'1'f;n:: ~T'I'r ;rr~<t , 

!lIT" ~ .. i<:1 {~q<r 't::;rNRrIif 'Ill 
fRlf 'll<: ~~T ~ '1"1<: IlJTtf>r.<: 'til"qrnll'f 
if; ~ ~ ;tt OJ I" !IlIA' lI'~1 'llT ~G"r.rr 
'fT~i\" Of I q"if<: if ~lftf if ~trr crt 
;;rm if !<I~T 'fiT if; iti3" mrf~~ 'Ill 
T[OO i3" '3-sT ~crr I i'tFr Sf!:TA' ll'ciT ot 
<Tr't if ~<'ri'f ... ffi ifi"~d" ~ I if 'fI~cTr ~ f.!; 
~I!TUSf!:Tl'l'~~h'" ~'f.T~~l ... f~ 
",Ii" flfiOt if) i'riH ~ 1 

~ Wiff "~i~ 1f ~ "!rnfic!" 'l>i 
'flf.f... 'f.~r ~ 1 

MR. DEPUTY -SPEAKER·: . The Home 
Minist~r. 
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SHRI O. V. ALAGESAN: On a point 
of ortier, . .sir. The timE: .allDtted for 
this Resolution is 3 hours. We have 
got a lot of time: Are you going to 
give 4~ minutes to the Minister? 

MR. 
please. 

Order, 

SHR! O. V. ALAGESAN: You chok_ 
ed us iind' you seem ta be finishing 
the debate before the allotted time of 3 
hours. It. is rather unfair. 

MR. . DEPUTY.g?EAKEB:: It does 
not matter. I do not have any other 
name in my list. So, I am calling the 
Home Minister. 

SHIH O. V. ALAGESAN: We wanted 
to say. several things. You choked ·us. 
You are now finishing the debate be-
fore the allotted time. . 

MR. DEPUTY -SPEAKER: . This is 
no1 the \'I'ay to behave in. the House. I 
gave you 20 minutes whereas I bad 
rationed 10 minutes each for other 
speakers. I did· not know that some of 
them woiIlQ be taking much less than 
that. In spite of the fact th;l.t you got 
double the tin1e I gave 10 others, you 
are making an issue. Does this become 
of a senior Member like you? I do not 
like this. . 

SHRr O. V. ALAGESAN: I am sorry 
that this should be the way in which 
YOU regulate the debates. 

MR. DEPUTY-SPEAKER: Order, 
please; kindly sit down. 

The Home Minister. 

'l'HE MINISTER: OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA R!EDDY): 
Mr. Deputy-Speaker, Sir, I am grate, 
ful to all the hon. Members who have 
participated in this debate on the Reso-
lution. I have listened to the critiC;al 
remarks made by certain hon. Mem-
bers and also to the valuable support 
liven by many other bon. Members. 

When the' Resolution,. for the first 
t~e, cl!lPe .before tlJis ~ot.jSe, after tpe 
Assembly was dissolved and the then 
Government of Tamil Nadu was dis-
missed, this House had' fully debated 
the reasons as to \'I'hy recourse to such 
an action had to b~ taken. . It has been 
fully discussed lind debated and several 
friends on this .floor . haVe .expressed 
tha~ by taking an action of this kind, 
the Prime Minister has conferred a 
benefit on the people of Tamil . Nadu. 
In fact, the people .of Tamil Na.du are 
Said to have heaved a sigb of relief 
at the dismissal of the DMK Govern-
ment. I do not want to go into aU th.t 
again. But I can teU you that there 
was a feeling amongst several people 
in Tamil Nadu and elsewhere that this 
acti~ of the Central Government had 
been delayed for quite a long time. 

As has been also voiCed today, ac-
cording to thein, they feel that the 
Emergency in Tamil Nadu had come 
only a few months ago, llbout 5. Or. 6 
months ago. not as it had come to the 
rest of the country, about 14 or 15 
months ago, the reQson being that the 
implementation of the national pro. 
me, partlculai-Iy the iii-point program-
me, had begun in right earnest 'only 
subequent to the imposition of the 
President's R'ule in Tamil Nadu. Therlt 
was not only no implementation of the 
20-point programme before but at 
certain times We heard about som& 
ridicule of the- 20-point progr:lmme by 
the then DMK Government. 

Several points have been mentioned 
by hon. Members. I am thankful to 
them for the support tliat they have 
given and also for the support that they 
haVe given to the administration <U1d 
the Advisers particularlv in the State. 
The administration has been toned uP. ~ 

and if I may claim, in these six months 
or . &n, there has been Q qulllltativit 
change in the administration. There 
is nO . denying that fact. The amount 
of political corruption that was witnes-
sed before is. I suppose absent~ Tberlt' 
-.y be corrv:ption in the lower "O~ia! 
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but that has to 'le met in a different 
\\'ay, and that is also being tac1W:d to 
the beSt of our ability. 

Hem. friends have pleaded for the as-
socia tion Of non-officials. You l1l8)' be 
aware that We have a Consultative 
Committee On Tamil Nadu Legislation, 
which consists of about 60 Members of 
Parliament-probably, the biggest 
body-and about halt of them, at any 
rate forty per cent of them, helong to 
Tamil Nadu; they bestow a lot of at-
tention on not only legislative matters 
but all administrative matters. In fact, 
after the imposition of the President's 
rule, this Committee has met twice, and 
recently when we met on 1st August or 
so, we sat for two days IIIld discussed 
many items of consequence to the 
Tamil Nadu administration; in fact, 
many hon. Members took Part in that-
not only have they elicited information 
on several aspects but they have also 
made their own suggestions-where the 
Advisers were present, where the other 
officers Of the Tamil Nadu Government 
were present. So, what I wish to sub-
mit to the House is that the're can be 
no more effectiVe body than this. In 
addition, several non-official, leading 
Members of Tamil Nadu go and meell 
the Governor and try to speak to him 
on many matters of concern; they also 
meet the Advisers. If I may claim, 
the Advisers every day try to meet as 
many non-officials as possible to know 
thle currents and cross·currents in 
public opinion and to keep themselves 
in tune with the relevant public opinion. 
In addition, as I have mentioned in the 
Consultative Committee also, the Gov-
ernor was thinking of associating non_ 
officials at the district level, in the dis-
trict administration and I suppose, hon. 
Members and even 'other public leaders 
will be able to associate themselves 
\\ith the District Committees and give 
their valuable suggestions and support 
in the implementation of not only the 
20-Point Programme but also, general_ 
lY, in meeting the drought, particularlY 
in the general administration of the 
State .... 

SHRI O. V. ALAGESAN: WoUld the 
hon. Minister throw some lfIht on the 

composition of this Committee, whether 
the non-01llclBl element woUld be pre-
dominant or the official element would 
be predominant, how it will function 
and all that? 

SHRI K. BRAHMANANDA REDDY:: 
I am not able to aay just now, buf 
certainlY the non-ofticial element will 
be there; there is no doubt; and it will • 
be in sufticient strength to make its 
position felt, to make an impact on the 
Committee. 

SHRI G. BHUV ARABAN (Mettur): 
What about Chairman? Ofticial or 
non-otliclal? 

SHRI K. BR:AHMANANDA REDDY: 
It can be either. 

SHRI O. V. ALAGESAN: Would yoU 
like a Minister to come all the way to 
preside over these Committees? 

15.30 hr8. 

[Smu P. PARTHASARATHY in the Chair] 

SHRJ: K. BRAHMANANDA REDDY:] 
Han. Members have expressed con:cem 
about the Cauvery water and tru; SItua-
tion in the Thanjavur area which re-
ceives that water. I must, at the out-
set, thank the Government of Karna-
taka for trying to meet the needs of 
Tamil Nadu, at least partially, by re-
leasing some water. To that 
extent I can pay my thanks. 
But it is very important and neces-
sary, in my opinion an~ pers'!nally 
speaking, that the regulatlon of mter-
State waters is made by t~ Cen,tral 
Government. I am not gomg mto 
the details of the dispute between 
the Karnataka Government and the 
Madras Government. I am not fully 
aware of the old history of the case, 
but I want to say this only, nam~IY, 
that with regard to the regUlation 
and rarticUlnr1y, with regard to the 
quanvun~inly, I suppose I do 
Dot how the quantum or the regu-
lation thereof-if it is In the hands of 
the C"entral Government, probablY. 
it may give better sati8faction to 
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[Shri ~ ~lIIlda Reddy] 
_ the eonqeroeCi states.BIoIt, IIIi you 
know illllYeral hon. Members weo 
have been )jere and outaidi hlave been 
trying to plead that thelle inter-State 
river should be in the- Central List 
-and I do not know what steps are 
being taken to bring it into the Union 
List. Sir, I also COllie from a State 
which is on the sea coast and, there· 
fore we sometimes eQlefJence this 
kind of difficulty and more so, there 
is a pOSSibility of these ditfteulties 
becoming mor" and more trouble-
some II1ld more and more djfficult, 
leading to more and more irri&atlon 
between States and States in the 
future when several reservoirs are 
built UP by the States con.ceraed. 
Therefore, though I wish to express 
my thanks to the Karnataka Gov-
ernment for haviI\B done something. 
I am sure t!ley will be able to do 
somethlUg mere also. After aU, even 
the Tanjavur crop is as much a 
national asset as any other. There· 
fore, I hope they will be able to take 
the needs of Tamil Nadu, particular--
ly which they have been used to for 
ages into con,ideration and afford 
the necessary relief. - And I would 
also advise the Governor and the 
Advi8"xS of the Tamil Nadu Govern-
ment to be in constant touch with the 
-Karnataka Government for seeing to 
it that the necessary releases are 
made pending a final settlement of 
the question. 

One other important matter that 
has been raised is about the Krishna 
waters. It is true of course, thanks 
to the Prime Minister who has an-
nounced it at Madras on the 15th 
February, 1976 regarding the consent 
of the tbree States of Maharashtra, 
Karnataka and Andhra Pradesh, to 
release ]5 TMC of water to Madras 
for drinking purposes. As you may 
know, while hOll. Shri Alagesan was 
m the Central Couneil Of Ministers 
and he was also a Mmister for Irri-
gation and Power, I think, at that 
time and he was the colleague of Mr. 
Hafiz Kohli- Ibl'abim, even then it Willi 
mentialed.. . , 

SHRI O. V. ALAGESAN: Award. 

SHRI K. BRAHMANANDA REDDY: 
I would not call it an award .... 

SHRl O. V. ALAGESAN: Some-
thing li~ an award. 

SHR.I K. BRAHMANANDA REDDY: 
Something akin to an award but not 
an award practically .... 

SHRI O. V. ALAGESAN: Not a 
legal award but a political award. 

SHRI K. BRAHMANANDA REDDY: 
Political award, say so, but not hav-
ing the letal complications of an 
award, a temporary political settle-
ment wherein it was mentioned that 
15 TMC of water should be given to 
Tamil Nadu fc'I" drinking purposes 
from thl'se three States. Now, taking 
this water to Tamil Nadu is not that 
easy a proposition. Therefore, the 
officers of Tamil Nadu Government, 
Andhra Pradesh Government and 
other concerned Governments are 
meetmg to settle how it is to be taken. 
I do not know and I am just saymg 
Off-hand and subject to correction, 
that if Krishna water is to be taken, 
it must be taken only from the Sri 
Sailam Dam. Krishna water at Sri 
Sailam must be put into Tamil Nadu 
and a dam built UP at Somasila 
so as to enable the Tamil Nadu 
Government to take water either 
through a pipe or an open canal as 
they please. It is an urgent matter, 
and, of course, and I suppose all the 
three Governments concerned_ would 
expedite the consideration and dis-
posal of the matter and take efl'ec-
tive steps to start some work on this 
project. 

SHRI· ANNASAHEB GOTKHlNDE: 
AIre these works to be executed by 
Tamilnadu government or by the 
three States? 

SHRI K. nRAH~ANDA REDDY: 
So far " MaharE.Sbtra and Karnataka 
are concerned. they have to give their 
consent to f,ive so much of water. 
Only that is necessary. Beyond that 
Jlothi1:lc much is llecessary. The 
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~>nly other Government with whom 
A:hey have. to discuss with engineers 
etc. is !bat of Andhra Pradesh Gov-
ernmem. • I _ . , 

There was a difficult drought situ-
ation in Tamil Nadu, particularly the 
southemmO!:t districts of Ramanatha-
puram, 'Iirunelveli and parts of 
Madurai. These areas have been 
very adwrSE'ly affected. The State 
Government is doing its best to 
afford neCessary relief to the people 
jn their distrel!s. The Central Gov-
ernment has also gone to the assist-
ance Of the State Government finan-
cially. They sent out a team and 
after they submitted a report, Rs. 7.5 
crores wer" sanctioned and I have 
also given in the booklet the various 
steps talLen to sink borewells etc. 
and also afford employment to those 
people who are wanting employment. 
In addition to what the Central Gov-
ernment is doing the State Govern-
ment themselves from their own re-
sources have been able to spend about 
Rs. 9 crores towards meeting the 
drought sit<lation. I am expecting in 
the next two or three weeks a cen-
tral team to go to these areas and 
assess the situation and make report 
to the Centre and on receipt of such 
a report necessary speedy action 
will be iaken. As I have said more 
than once, it is the Government of 
India's desire to see that money is 
not a constraint in meeting the 
drought situation in Tamil Nadu. 
Therefore, I can assure hon. Mem-
bers that whatever is possible will 
definitely be done to afford the neces-
sary relief. 

I wish to thank other hon. Mem-
bers particularly friends coming 
from other States like Kerala, Maba-
rashtra &nd Mr. Swaran Singh Sokhl 
etc. Mr. SWMan Sing)!. Sokhi I11/lde 
observation about the general feeling 
that they feel that President's rule is 
a boon to the State of Tamil Nadu 
and they want it to cdIltiDue lOr a 
much longer time. I am not express-

Nadu (St. Res.) 
ing any opinion on· that but I wish 
to say t!tat there is intensity of feel-
ing which in general people of Tamil-
nadu haVe for the continuance of the 
President·s ru!e. 

I wish to rE-fer to one other matter, 
namely. about thE.' temple lands which 
Mr. Alagl'San has mentioned. It is 
true that Mr. Kathamuthu mentioned 
about it. !t is just possible that 
"there can be two views about this 
matter. But looking back at OUr civi-
lisation. at the feelings which people 
have on these matters. it is necessary 
not to rush through matters like 
these but to examine the qUl'Stion in 
detail. 

You know sf:yeral bigger people 
have also exp!'essed themselves on 
this-l Jo n~ want to go into detail 
While affording relief to the tenants 
who are on the land, Be far as tenure 
ill coocenJed, it becomes necessary 
to ;:lr~tect the ageold temples which 
have got 8!) all-India reputation etc. 
anj to see how best they survive. In 
that connection, I would wish to say 
that the Tamil Nadu, Administration 
must be able to take into consider-
ation the feeling" of several sections 
of the people there. I do not ex-
press an opinion now. I do not know 
if it is a subject which is to be left 
tu '" futurE.' eJected popular Govern-
ment for their opinion. I am not f'Y.-
pressing an opinion. It is a matter 
where emotions of people are vitally 
involved and thHefore I would WISh 
to say that this is a 'matter which 
the Tamil Nadu Administration may 
feel advised to examinl! from all 
points "f view. 

Another suggestion has been made 
hy my hon. friend, Shrj Alagesan re-
garding the election of Chairman and 
Vice-Chairman of the Panchayat 
tlmons. J can jU!!t nOW say OPIly that 
this is a suggtostlon worftt. some fl.lr.-
ther consideration. Certai2lIy, the liD-
plications of it will be considered and 
lKtion -taken. ., -.. 
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My friend, Dr. Austin has told us 
about the treatment given to the 
minorities previouly in the previous 
Tamil Nadu Administration. I do not 
think the Tamil Nadu Administration 
under the President's Rule will do any_ 
thing of thatkmd. I hope they will be 
generous to the minorities like the 
Telugu, Malayalee as also the Kanna-
digas and does anything to their advan-
tage. Every State, each State, has its 
minority and I suPPOse that in matten 
relating to education etc., the Tamil 
Nadu Administration will be quite 
generous not to offend the feelings of 
those minorities. In fact, any State in 
India should think twice before doing 
anything which adverrely affects the 
linguistic minorities or religious 
minorities by the treatment meted out 
to them. I have nothing more to say. 

SHRI G. BHUVARAHAN: Every-
body is a minoriy at some place or 
other. 

SHRI K. BRAHMANANDA REDDY: 
For instance, in Tamil Nadu, Maha-
rashtra and Andhra Pradesh, the 
minorities have to be treated very 
generously. It is a question of 
continuous p~otection so as to 
give them the confidence. There 
are other matters but I do not 
want to go into details. Several steps 
have been taken in regard to the pro-
motion of haodloom industry to which 
my hon. friend, Shri Bhattacharyya 
made a reference. You will kindly re_ 
fer to the booklet. page 35. 1 am not 
going to read it. You will see from 
there what has been done, how many 
bonded labour have been freed and 
how many housesites have been given. 
If 1 may make an offhand statement, 
about 60,000 housesites have been 
given and about 2.500 honded lahour 
have been freed and a lot of develop.. 
ment in haodloom industry had taken 
place. Therefon=, I would request ID.7 
hon. friend, Shri Bhattacharyya not to 
always project his party point of view. 

SHRI ntNEN BHATTACHARYA:i 
No queltion of party of view, I 

Nadu (St. Res.) 

mentiODed about the master weavers 
and asked whether they are controllin& 
20 per cent of the looms. 

SHRI K. BlI!AHMANANDA REDDY: 
It is unfortunate that the I:I7de1 reser-
voirs in Tamil Nadu are in the condi-
tion in which they are now. 1 will just 
read out one sentence: 

"The storage in hydel reservoirs i& 
inadequate. The present availability 
is a mne 444 MU compared to 1881 
MU which W8ll available in the cor-
responding period last year". 

so that the storage is hardly one fourth 
of what it was in the cerresponding 
periOd last year. Therefore, there is a 
diftlcult situation so far as the storage 
facilities are concerned and naturally 
it affects power generation. Therefore. 
the cut that was imposed may have to 
be continued for some more time un til 
the reservoirs get refilled. 

I wish to express my thanks to there 
members who haVe participated and 
have shown interest in the adminis-
tration of Tamil Nadu. I hope they 
will continue to keep alive their 
interest in Tamil Nadu, Thank you. 

MR. CHAIRMAN: The question is: 

''That t1iis House approves the 
continuance in force of the Procla_ 
mation, dated the 31st January 1976, 
in respect of Tamil Nadu, issued un-
der article 356 of tII.e Constitution bl' 
the President. for a further period 
of six months with e1l'ect from the 
10th September, 1976"_ 

The He.uutiGa was aclDpted_ 


